No.H-11019(2)/2010 – Leg – II
Government of India

Ministry of Law and Justice

Legislative Department

New Delhi, the 23rd December, 2010

OFFICE ORDER


With the approval of the competent authority, it has been decided to hold Regional Consultations on Electoral Reforms as per the revised Schedule given below:-
	Sl. No.
	Venue
	Date

	 1.
	Kolkata
	9th January,2011

	*2.
	Mumbai
	16th January, 2011

	 3.
	Guwahati
	21st January, 2011

	 4.
	Lucknow
	30th January, 2011

	 5.
	Chandigarh
	5th February, 2011

	*6.
	Bangalore
	13th February, 2011


                                                                                                                                Sd/-
(Dr.Sanjay Singh)

Joint Secretary and Legislative Counsel

*
In partial modification of the earlier schedule, it has been decided to pre-pone the Regional Consultation at Mumbai to 16th January, 2011 instead of 22nd January, 2011 and to hold the Regional Consultation at Bangalore on 13th February, 2011 instead of 16th January, 2011.
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Copy to:-

1. PS to Hon’ble MLJ

2. PS to Secretary, Legislative Department

3. Chairman and all Members of the Core Committee.

4. NIC Cell. - It is requested that a copy of this Order may be uploaded on the Law Ministry’s website and put at the appropriate places.
                                                                                                                                  Sd/-
(Dr.Sanjay Singh)

Joint Secretary and Legislative Counsel
*****
